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rtortiiern RailuJiy,'
Baroda House,^
Ngu DGlhi,"

The DRn,
Northern Railuay,
Bikanar

BikanerjRsj.'.

3, Di\/1 »P ersonn el Officer,'
Northern Rail way,'
Bikaner, Raj,

V  CENTRAL AOI-'lINISTRATIUE TRIBUNAL PRINCIPAL BENCH

) OA No .'3362/92 u i th 0 A Nn.10Bo/95 '

Neu Oslhi; this the 1^' day of Sep tem ber, 2000,i

HON'bLE HR.S.R.AUlbE,\/ICL CHAIRl:lAN (a) •

HON*dLE riR.KULDiP SINGH , nEfluER(3)
1

L,l\l, Yadav,.
S/o Shri Budh Ram Yada\/'j'
Lea\/a Reseri/a Relievyiny ASH,

at Batusana(Head Quarter at Kosli),

Bikaner Div.',

Northern Railuay , ,,..., Applicat|t#l
^  1

y/ersus

Union o f India

throuyh

1, The Q3neral Ranager,'

1, Union of India
through
the General Ranager,
Northern Railway,
Neu Delhi,'

The Di vl ,Railway Ranagcr,

Bikan er,'

3, The DPO
DRM Office',
Bikaner,'

4,' Shrl Chajju Ram Kashyap,'
ASCI, Bikaner Di v,"',

Reuari,'

a.-

4, Shri S.P.Verma,'
ASM,
Bikaner Div,',Raj,' ...Respondents;-

2'.' OA No .1080/95

L .'N .7 a da v; .'.... App 1 i ca n t ;i

y/ersus '



5.' Shri R.'C.'Sharma,
ASM,
Gurgaon ,■
Ha ryana.i

Siiri S.D.-Sharma,
A  l • f 1
pataudi Road,' _ , ,

ry ••••••R 0sp o n d® n csa'

Advocates; |

Shri R.N.Singh fbr applicant,'

Shri R.L.Dhauan for rssponrjents in OA Mo .'33.62/92,'

ORDER

l^'lr. S.R.'Adiqe, \/C(a)

^ ■ 0. A,Mo. 3 3 62 / 92 and OA Mo.'1080/95 uere heard
and disposed o f by common order dated 27,

Thsreafter, applicant Filed RA Mo. 1 99/98 seeking

revieVJ of the common order dated 27.'5/98 in so far

as it related to OA TJo .'3 3 62/ 92 ,

2,1 Applicant's counsel mas heard on the RA«'

None appeared for respondents on the date of hearing,''

By order dated 1 6.'5.'2000 the nrayer for revieu of order

dated 27,'5.''98 uas allowed and the aforesaid oraer dated

27.'5,'98 Was recalled,' Both OAs uers ordered to be

posted for hearing afresh.'

3» IJe have heard applicant's counsel Shri R,W;^

Singh and respondonts' counsel Shri Dhauan,'

4. The first ground taken by Shri Singh to

justify the change in the findings arrived at in

order dated 27.'5.'98 is that respondents' order dated

21.'9.88 (Annexure".Rl to OA) was actually dated 21v1,'93

which Would have operated only prosectively and,
I

therefore, could not have been relied by the bench

to deny the applicant lii s promotion w,o«,f,' 7.62.92

merely because he was undergoing UIT for 6 montlis



bk
3 -

u«'e»f«^ 1,'8,92 to 3l.'1«'93« This ground hos no merit

bacaUsQ respondents* Circular dated 21.9,^88, a copy

of uhich has been taken on record, also lays down that

a Railway employee who has been punished with UIT

as a result of disciplinary proceeding, should be

promoted only after expiry of that penalty,!

5. Secondly it was urged before us that applicant

had, not been visited with the penalty of UIT but

Upon norusal of the relevant record including the copy

^  of the penalty order issued by respondsn ts to applicant,'
are satisfied that this contention of the applicant

has no morit,'

6,' In the result, we see no reason to modify

the condufaionis con tamed m the Tribunal's order dated

27,'5. 98 dismissing DA "-3362/92 and OA -1080/95,!

y  the reasons contained in order dated

27,'5,^98 therefore both th g OAs are dicjnissed,' No costs.'

f
Let a copy of this order be placed on both

case records,

•  \

( KOldIP siNGH ) ( S.R..ADIGE /
nEnBER(3) VICE CHAIRMAN (A).

/u g/ r 11

"v "-O,


